CENTRaL ﬂDNINISTRHTIVE TRIBUNﬂL,PRINCIPﬂL BENCH, |
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Registration 0,4, No. 2898 of ooy s i
mthinder ;ingh s ais LR ¢ e, ° v pr!icantc
: Versus

Lhairman Reilway Bgarg : :
and others 5 vp i e e Respondents,
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Hon, Mg, Justice U.C. drivastava,v.c.

Hon'ble Mr, Usha 2avara ,Membe (A)
( By Hon, ni. Justice U-Cov drivastava,V.C.)

The applicant w&S born ip November, 1932, He Jjoined ﬁ
his.services ag Se0, Electrician on 19,3,1953, In the year
1972, he was promoteg to the post of Motor Mistry ang while h&xi%“
working as Mgtgp Mistry, he was charge-shested, The appiicant
W8S charge-shesteqy vide document dated 5,8, 1989 énd this
was Supplied to hip On 29,8.1989. The élleged incident was ]
relating to 19.8.1969 ang the applicant yas Suspended gn 23.8.13&9.
The chérge against the applicant Uas thet he ues Sitting in
thé Toom , He yas under the influence o% the liguer &ng
Was wunable to EXpress himse)r, It yas @l so élleged against
the pplicant that he Caught the shirt of Mr, Malhotra,An
€nquiry proceedad, ThereaFter, the €Nquiry officer Submitted his
I'eport and écting on the Teport of the @nquiry oFFicar, the
disciplinary_authority has reverteq him to the post gof Khalasj,
The @ppl icant filed an dppeal ang during the-pEndency of
the 8ppeal, the @pplicant retired frop éervice and that js
why the Sppellate Suthortity #%ook & lenient view ang
Teduced the punishment gf the app]icant, and has pessed the

fellowing Orders; ® partyig dppeal is Considered ang keeping jn

View that the Party heas retireq,




Q@

in wre.e Rs, 1320-2040 (1400-2300)." The applicent who
chellenyed the seic oreer hus conkended thet the gnguiry
cfficer's report wes not given to him out from the

letter dated 7.5.1980sent by the dy. Lhief Faechenical
Lngineer, which is on the record, it is cleer thet the
copy of the evngyuiry offlicer's repcrt wes given to him.
nccoragingly, this congdéntion of the applicent feils. The
cther ple< reised by the leerned counsel for the applicent
is that the 4ppesal deciced py the disciplinary autherity,
«lso is not correct, out, none of the urounds taken by

the wpplicent is sustsinable. It may be thet the applicant

wes on the vsrﬁa of'aééggiment andg this punishment was
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harsh snough but the Tribunal is not competent to enter |
into the quantum of punishment. Accerdingly, the «pplication ‘
i
is dismisssd., No oroer os to the costs,. ; }
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